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MRe No DHARMADAN MEMBER (JUDICIAL)
MR, S. KASIPANDIAN MEMBER (AUMINISTRATIVE)

1. K.S. Rajendrakum r ' _
Goods priver,0ffice of the Loco Foreman(R)
Southern Raiiway, Palghat

2¢ S+ Kulathu Iyer,Goods Driver
Office of the Chief Train Examiner
Southern Railway, Calicut
3. K.Ms Ddsappan,Goods Drivér- .
office of the Chief Train Examiner Applicants in
Southern R ilway, Calicut O+A. 1807/92
By Mr. P, Sivan Piliai

VS e

| 1. The Asst. Personnel Officer (M&E)

Hurs Office,Personnel Branch
Southern Rai.way, Madras-3

2. The Chief Mechanicul Engineer
Southern Railway,Madras-3

3. The Divisional Personnei Officer ‘
southern Railway, pPalghat f

4. The Divisional Persomnel Officer
Southern Railiway, Trivandrum-14
4

Se. Ne. Sankara Narayanan Goods Driver
thiough the Divisional Personnel
Officer,S.aly,Tcivandrum-14

6« S.S. Murugan Goods uriver, =do-

7. Fe Sebastian Titus,Goods Driver, «dJdo=-

8¢ KeVe Mathew, GOods Driver, ~do-

9. The Chief Personnel Officer,

Southern Railway,Madras’ : Respondents in O.A. .
1807/92

By Mre M.C. Cherian for R1to4 9

J. Krishnan kutty, Goods Jriver

office of the Carriage and Wagon Supervisor . .

Southern Raiiway, Palghst Applicant in O.A.
‘ . 35/93

By Mce P. Sivan Pillai

NSe.

1. The Chief Personnel officer,
Soutre rn Railway,Madras-3

2. The Asst. Personnel Officer (M&E) ' 3
Hurs Office,Southern Railway, |
Madras-3 ‘
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3. The Divisional petsonnel Officer
Southern Reilway, Paighat

4. The Divisional Personnel Officer
Southern Railway, Trivandrum-14

Se K.V. M3thew, Goods driver,
through Divisional Personnel Officer
Southern Raiiway, Trivandrum Respondents
By Mre TeP.M. Ibrehimkhan for R 1-4
ORDER

N. DHARMADAN

goth these cases are heard together and disposed of

by common order on the basis of consent of parties.

2. 7oday when the cases were takemr up for final
hearing, learned counsel for applicants Submittedvthat the
applicants have filed representations before the Chief
PersonneliOftLCer. Southern Rai.way, Madras. ‘ |
3. Applicants are Goods Drivers working in the
Palghat Division of the Southerm Railwaye They have been
promoted as Loco Running Supervisors and posted them at
Bangalore City as per the impugned orders Annexure A-5

in0.A. 1807/92 and Apnexure A-3 in 0.A. 35/93. Aggrieved

by their posting at Bangalore without considering their i
representation for posting &t Trivandrum Division, they &
have approached this Tribunal invoking our jurisdictipn , ,
under Section 19 of the Administrative Tribunals Act,1985.
4, The learned counsel for a.plicents submitted that
épplicants ére prepared to go and joim at Bangalore pursuant
to the impugned posting orders Annexure A-5 and A-3. It is

further submitted that they have filed representations

before the CPO, Madras for getting posting and trensfer to
the Trivandarum Division. These representations have not been{
disposed of so far. Hence, according to the learned counsel i
the applicetions can be disposed of with appropriate 4

directione.



-3 -

Se Acéordingly, we record the submission of the
learned counsel for applicants that they afe frepered to
join at Bangalore pursuanﬁto Annexure A-5 and A-3
réSpectively- We direct the CPO, Southern Railway,
Madras to consider the representations filed by the
applicants &nd dispose of the same in accordance with
law. This ahéll be done within the period of two months
from the date of receipt of the copy of the order. It
goes without siying thitvthe_applicants':right for
fixdation of projer Seniority in accordance with law

is left open to be agitated by the appiicents separately
if they are aggrieved by the same.

6 The applications are disposed of as abovee.

Te There shall be no cfder «s to costse.

&ﬂr’ &4 ~
(S« KASIPANDIAN) (N. DHARMADAN)
MEMBER (AJMINISTRATIVE) MEMBEK (JUDICIAL)
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